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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 
AT HYDERABAD 

GA No.151/90, 
	 Ot. of Decision: 8391. 

J.U.G.K.Sharma 

•• . .Applicant 

Us. 

1. Union of India 
Represented by the Director 
General of Posts, 
New Delhj-110001. 

2, The Post Master General,, 
Uijayawada, Krishna District. 

3. The Superintendent of Post Offices 
KrishnaDivision, Machilipatnam, 
Krishna District. 

. . . . .Respondents 

Counsel for the Applicant 	: 	M/s R.Sreo Ramulu & 
R.Kumara Swamy 

Counsel for the Respondents : 	Shri E.Madan Mohan Rao,Addl.CGSC 

CORAM: 

THE HON'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN 

THE HON'BLE 9-iRI D.SURYA RAG : MEMBER (JUDICIAL) 

(Judgment of the Division Bench delivered by 
Non' b le Shr i OS yaRad4Sce2(i) 	• 

The applicant herein is working as E.D.Mail 

Carrier/Packer. He was appo'inted as such on 8-10-71. 

It is contended in. the present application that an 

examination for filling-up Group-'D' posts WaSLnOtifiBd 

for 
gz calling/applications prescribing 27-11-89 as the 

last data. In this circular it is stated that the appli- 

cents should be 42 years as on 1-7-90. Subsequently a 

revised circular was issued modifying the c±.uciai]s date 

contd.. .2. 
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for recokning age changing it from 1-7-90 to 1-7-89. 

The applicant's name was not found in the permitted 

list of candidates released by 3rd respondent on the 

ground that he is over-aged. Applicant submitted a 

representation dt.23-1-90 to the Post Master General, 

\iijayawada requesting that his case may be considered 

for relaxation. Applicant was given a reply by the 3rd 

respondent that no individual relaxation can be granted. 

Applicant submits  that he was not over aged as on 1988 

when vacancies were available but no examination was 

conducted. It is stated that the vacancies now announced 

under circular dt.27-1-1990 includes vacancies of 1986 

for which no examination was held and it that it is not 

open to the respondentsto deny him the right to sit in 

the examination was on the ground that he is over aged, 

becasuse no examination was conducted from the year 1988. 

He further contends that originally the crucial date for 

recokning age was-fixed as onl-7-90 but was subsequently 

revised to 1-7-89 instead of to 1-7-88 and according to 

the applicant this action is arbitrary and illegal. 

2. 	On behalf of the Respondents a counter has been 

filed stating that E.D.ftgents are eligible to be consi-

dared to Class-lu posts subject to a maximum age limit 
] 

of 42 years for General Category. The data of birth of 

the applicant being 28-2-47, he attained the maximum 

age by 23-2-39 and therefore he was over-aged. It is 
p4  

contd. .... 3... 
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admitted that no examinations was held from the year 1988. 

However in the year 1988 there were no vacancies for 

general candidates. There was only one vacancy availa—

ble in the year 1988 and this was filled—up with an 

SC candidate. In so far as the five vacancies adverti—

sed it is stated that all the five vacancies arose in 

the year 1990 only and that thesa vacancies was not 

clubbed with any other vacancies. For these reasons it 

is contended that there are no merits in the application. 

3. 	We have heard Shri R.Sree Ramulu, learned counsel 

for the applicant and Shri E.Madan Mohan Rao, learned 

standing counsel for the Respondents. The first conten—

tion raised on behalf of the applicant is that the res—

pondents have clubbed the vacancies for the year 1988-89, 

ç 
and 1990. 14t contends that *oc the vacancies of the year 

1988 should have been saperately notified and that the App" 

CLLtAA'tY\ ' 

would have eligible Li?  an examination was held on the 

due date. This contention is untenable inview of the 

fact that there were no vacancies available for the 

General candidates in the year 1988. Fbhev the res—

pondents in their counter have stated that all the five 

vacancies which are sought to be filled—up now arose in 

the contention 	
clubbing the year 1990 only. Hence/that there has been a 
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To 

1.The Director General of Posts, Union of India, 
New Delhi. -1. - 

The Post Master General, vijayawada , Krishna Dist. 

The Superintendent of Post Offices, 
Krishna Division, Machilipatnam, Krina fist. 

One copy to Mr.R.Sreeramulu, Advocate 
4-2-227, Racharnala,Old moiyaguda, Secunderabad. 

One copy to Mr. E.Madanmohan Rao, Addl. cGSC. CAT.Hyd.Bench 

One spare copy. 

pvm 



34 
S 

of vacancies has no merit. The second contention is that 

applicant is entitled for the relaxation of age to the 

extent of three yeañs. He relies on PuG's letter No. 

ST/30/EDA/Rlgs/1 dated 15-9-1986, wherein it is stated 

that the government has decided to grant one time age 

relaxation to the extent of three years to all eligible 

EDA's who are desirous of taking up departmental exa— 

mination for the class—lU posts. Howe'ier this relaxation 

o.fI1A.hO-s ,a- 
was due to ban orders prior to 1986..aad 's a result eli— 

,ar çj— 
gibte EDA's could pppear for an examination in the previous 

years. The circular will obviously apply only to the 

first selection which was conducted after 1986 in regard 

to vacancies of earlier years. The circular obviously 

cannot apply to vacancies which had occurred for the 

first time in 1990. Therefore the applicant cannot have 

any grievance on the score that he could not appear for 

the examination, this contention is also therefore rejec—

ted. We find no merit in the application; Application 

is accordingly dismissed. No order as to costs. 

	

(e.N.JAYRSIMHR) 	 (o.SuRYR RAO) 

	

Vice—Chairman 	 Member (J 

a vi! 

Dated: 8th March, iggi., 
Dictated in Open Lourt t-thputy Registrar  
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